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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

To 

The Principal Distt. & Sessions Judge, 
All Districts of J&K State. 

No.:- /ti69 r- Cf I /Ji 
I 

Dated: ff~L( r--( } 

Subject: Pendency related information required to be sent in the accompanying 

format. 

Sir, 

Kindly find enclosed herewith letter received from Shri Sanjay Parihar, 

Registrar, Supreme Court oflndia New Delhi regarding the subject cited above. 

You are requested to furnish related consolidated information on 

the prescribed format of your court and courts subordinate to you on or 

before 17-04-2017 positively through Tele - Fax No. 0191-2539896 for 

onward transmission to the concerned quarter as desired . 

The matter may be treated as Most urgent. 

Encl : Three leaves. 

Yours faithfully' 

v.._\'"f 

0 1.' IS-lf~l::;- ~ 
Copy to:­

Incharge NIC J&K High Court wing, Jammu for uploading the same in the 

High CoUJi website. \ \~ 

~"'/\~"~ 
R:;rG~ 



r=rom : SCJ njay Parihar, Registrar, Supreme Court of India 

To: The Regist rar Generals 

(Hig h Courts of Calcutta, Gauhati, Jammu & Kashmir, Meghalaya, Ma ipur 

and Tel ngana & Andhra Pradesh) 

Subj ect: Pendency re lated information required to be sent in 1e 

accom nying format 

Dear Si r, 

As Arrears Committee const ituted in the Supreme Court of Ind ia fo r -·i gh 

Courts ch aired by Hon 'ble Justice A.K. Goel is scheduled to have an 

interaction wit h different stakeholders next week. 

In th is connection, I am under directions to request you to send th e j _sired 

XJ' informat ion regarding disposal of Civil/Criminal Appeals of High Cow --~ ; 

{ \l1\ \~uti on, Disposal and Pendency of High Courts and Subordinate C: urts; 

Disposa of cases per judicial officer in Subordinate Courts and data ~~ l a t ing 

to unde -trial prisoners cases in the accompanying format. 

You are :<i ndly requested to provide the information in the format er · osed 

posi t i\ f':' by 3 r d April, 20 1 7 evening. 

Tha n k i ~ ·-J you . 

You rs fa .t hful ly, 

Sanj oy arihar 

Regi st:-~. -

Suprernc Cou rt of India 

Oll- }33t3 1526 



-
ns titution , Disposal an d Penaency aata tor igh Courts relating to Crimina_l App_eals ~nd _Civil S~con_Q_~p~als _) - -

s. Name of Criminal Appeals Civil Second Appeals 
No. High Court 

Institution I Disposal Pendency Average No. of Disposal Institution Disposal Pendency No. of Disposal 
during the , du ring as on J udge Benches Rate of during the during as on Benches Rate of 

I 

allocated Second , year 2016 ' the year 01.01.2017 Strength allocated Criminal year 2016 the year 01.01.2017 
2016 for the for Appeals 2016 for Appeals in 

year 2016 Criminal in 2016 Second 2016 
Appeals on Appeals 
an average on an 

basis in average 
2016 basis in 

2016 

SB I DB SB IDB 

----

II Pend encv dat latin!! to Hi!!h C t 
Name ofHigh Institution of cases Disposal of cases Pendency of cases No. of cases Judge Strength as on 01.01.2017 
Court during the year during the year as on 01.01.2017 pending for more 

2016 2016 than 5 years as on 
01.01.2017 

----- .. ---·· . 

III. Data of Disposal per Judicial Officer in the Subordinate Courts 
S. No. State Maximum Disposal reported by Minimum Disposal reported by 

a Jud icial Officer in the year a Judicial Officer in the year 

I i I2016~No. of c~s·~-) -
1

2016 (No. of cases) 

Sanctioned Working 

' 

Average Disposal per Judicial 
Officer in the year 2016 
(No. of cases) 

l 



IV. 

I L____ I 

o _ 

State Pendency of Disposal of cases 
cases relating to relating to 
under-trial under-trial 
pr isoners as on prisoners during 
01.01.2016 the year 2016 

-

) 
"l~ndency of cases 

as on 01.01.2017 
No. of cases 
pending for more 
than 5 years as on 
01.01.2017 

No. of Judicial Officers as on 01.01.201 

Sanctioned Working 

' 0 

Pendency of No. of cases No. of cases No. of J udicial O fficers as on 
cases relating to relating to relating to under:. 01.01.2017 
under-trial under-trial trial prisoners Sanctioned Working 
prisoners as on prisoners pending for more 
01.01.2017 pending for more than 3 years as 

than 3 years as on 01.01.2017 
on 01.01.2016 

- - - -

r·, 


